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This is a Revieu Application bearing No. 204/96 filed

by the applicant for revisu of the order dated 1,9,94 in

0A 1812/90. |

24 We have carafully perused the RA. and we are

saﬁisfied that the revieu application can be disposad of
S by circulation under Rule 17(iii) ofthe Cﬁf (Proéedure)

Rules, 1987 and we procsed to do so, | |

3e The note of the Raegistry shou§ that copy of the

Empugned judgmant hés been issued by hand to the applicant

on 13,9,94, R.As has b2 en Filed.on 30.10.1996. In the facts

and circumstances, this R.A. is liable to be dismissed on

the ground of Limitation.

4, Apart from the Qboue, we also find no merit in the

RA. No new ground has been raised in the application which

could not have‘been raised at the time when the applic ant

was heard in support of the originzl application, The reasons

given in para 3.4.0f the R.f.do not justify review of tha

order dated 1.9,94,
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5. For the reasins 9iven @ ove, this application fails

on the ground of both limitation and merits, It is accordingly

rejacted,
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